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13.18 hrs. 
PUBLIC ACCOUNTS COMMITTEE 

FORTY-FOURTH REPORT 

SHRI GAURI SHANKAR RAI 
( Ghazipur) : I beg to present the 
Forty-fourth Report of the Public 
Accounts Committee on paragraph 29 
and 52 of the Report of the Comptrol-
ler and Auditor General of India for 
the year 1974-75 Union Government 
(Civil) relating to Ministry of Ex-
ternal Affairs. 

COMMITTEE ON SUBORDINATE 
LEGISLATION 

THIRD REPORT 

SHRI SOMNATH CHATTERJEE 
(Jadavpur): I beg to present the 
Third Report of the Committee on 
Subordinate Legislation 

BUSINESS ADVISORY COMMIT-
TEE 

TENTH REPORT 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): I 
beg to move: 

"That this House do agree with 
the Tenth Report of the BusineH 

~dvi1K>ry C~\ee p.-.ae~ t() 
the House on the ll~h Deco1;Q.'ber. 
1977." 

MR. SPEAKER: The question is: 

·•Thut this House do agree with 
the Tenth Report of the Business 
Advisory Commitee presented to 
the House on the 13th December, 
1977." 

Tl1 c motioJL was adopted. 

13.20 hrs. 

INDIAN ELECTRICITY (AMEND-
MENT) BILL• 

THE 
SHRI 

MINISTER OF ENERGY 
P. RAMACHANDRAN: I 

beg to move for leave to introduce a 
Bill further to arr.end the Indian 
Electricity Act, 1910. 

MR. SPEAKER: The question is; 

"That leave be granted to intro-
duce a Bill further to amend the 
Indian Electricity Act, 1910." 

The motion was adopted. 

SIIRI P. RAMACHANDRAN: I in-
trrJduce the Bill. 

13.21 hrs. 

MATTER UNDER RULE 377 
(i) FUNCTIONING OF COFFEE BOARD IN 

KARNATAKA 

MR. SPEAKER: Now we go to 
matters under Rule 377 .... 

SHRI JYOTIRMOY BOSU (Dia· 
mond Harbour) : Sir, under Rµle 
377 I have raised the matter of IE;.fiS 
Members getting out of the Wage 
Board .... 

MR. SPEAKER, Mr. Basu there 
are methods of doing it. 

Now, Mr. Lakkappa. 
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S~RJ; ~ LAKKAPP,A (T~ur): 
Under Rule 37'7 I would like to draw 
the attehtlon of the government 
through you to one very seriot11 mat-. I ter. I am sorry, Sir, that even the 
Minister is not present and it looks 
they are not very serious about run-
ning the administration of this coun-
try. Where is the Minister for For-
eign Trade? 

13.22 hrs. 

[MR. DEPUTY-SPEAKER in the Chair]. 

In Karnataka the way the Coffee 
Board is functioning is simply amaz-
ing. It is situated in the capital city 
-Of Bangalore. Sir, this is the first 
time I am bringing before you cer-
tain scandals of a shady character 
<and its modus operandi of swindling 
to a tune of more than rupee one 
..::rare worth of coffee which has been 
siphoned off and no action has been 
taken. This has been brewing for 
a long time and it has appeared in 
the Press like the Deccan Herald and 
other Karnataka papers and iS also 
·widely reported in the latest Blitz. 
I would like to draw the attention 
·of the hon. Minister, whoever it may 
be, to this important aspect. He 
::;hould go into this question as to 
how this scandal could take place. 
It was found that 700 tonnes of coffee 
was missing there. That was the 
difference between the income and 
the output and this is a serious 
matter. This has been brought to 
the notice of Audit. It was discov-
ered that there was a shortage of R:;. 
1 crore. Audit refused to certify the 
balance-sheet. This is one scandal. 

Another scandal is this. There 
~re a number of coffee depots. There 
~s one at Malleswaram. Bangalore. 
00 tonnes worth of coffee has bec>n 

~~indled by. this Malleswaram depot. 
at depot Is run by the cooperativ-

€S. Even in spite of investigations 
nothing has come out. Officials 8t-
'tach.ed to it are keeping mum. On 1v 
an inference can . be, drawn by us 
These ufficel'B -ate· 'in c1>ntact and 

collusion with some othei-s. to siphon 
off such things to the extent of Rs. 1 
crore. Aa you ktlow coffee is said 
abroad at exorbitant prices. Prices 
in the world rr.arket, especially in 
Europe, are quite high, The Coffee 
Board's Marketing Division, Propa-
ganda Division and Administrative 
Division are going from bad to 
worse. Regarding their recruitment 
system and promotion system, nothing 
has been investigated so far. These 
are serious mattr 'S. These coffee-
dealings are oper&ced through some 
big houses. Their exporters and im-
porters have links abroad. They do 
it in collusion with officers of the 
Coffee Board. This swindling must 
s'.op once for all. I want a clean 
administration of the Coffee Hoard. 
I would like the Minister to appoint 
an expert committee t D examine all 
the aspects including this scandel. 
An impartial enquiry should be made 
to investigate the doings of these 
shady characters, and the report 
rr.ust be submitted to th.: House. The 
hon. Minister Shri Arif ~eg is here. 
I hope that he will investigate im-
partially these things and submit a 
report to the House; he must see 
that necessary punishment is award-
ed to the culprits so far as these 
matters are concerned. I would like 
to plea this ·news item appearing iil 
the Blitz on the table of the Lok 
Sabha 

(ii) APPOINTMENT BY IND.1AN RED CROSS 
SOCIETY OF OFFICIALS TO COMMITTEE 

TO DISTRIBUTE RELEIEF MATERIALS TO 
CYCLONE VICTIMS. 
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